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SUBJECT: Sending copies of Drder passed by the Bench in
Application No. oL1/80\1)

Please find enclosed herewith the copy of the Drder/
Interim-: rder passed by this Tribunal in the above said Application
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SUBJECT: Sending copies of Order passed b, the Bench in
Application No. 221/3¢(T)

Please find enclosed herewith the copy of the Order/
Interim-Cpder passed by this Tribunal in the above said Application
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19,9.1986, Shri M, Reghavendrachar, jlearned counsel for the applicant,

submits that his client was kept off duty on 16,10.1978 and the
order terminating his services was passed on 7.3,1984. Accor-
ding to Shri Achar, his client is entitled to back wageslfor
this period, There is force]l in this subnls°1on, since the,
relationship of master and Servant existed during the aforesaid
perbd, Excluding the 120 dayjs prescribed as the reaonable norm,
in the D.G. P&T Lr.No, 151/3/81-Vig,III dt. 25.8.1981, we
direct the respondents to pay the applicant back wages for the
period from the dste he was kept off duty till he was finally
removed from service, within two months from the date of
receipt of this order. Applilkcation is allowed accordingly; no
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